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Unign of India through
1e The Cabinst Secretary
Government of Indig
Rashtrapati Bhawan
NEW DELHI=-1
2+ Tha Sscrstary
Rasearch and Ansglysis wing
Cabinest Secretariat
Government of Indigz )
Room No«8-=B, South Block _
NEW DELHI-11 eee Respondents

By Advocste: None
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Mr Justice D. L. Mehta,VC(J)
Thé appliCant>has prayed that the'respondents
be directed to promote the applicant from the date
- \

i.es his next junior wags promoted and also give him

all further benefits of seniority, difference of pay

) . . \
and. allouances and further promotion consequent to

this relief. ,
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"2 The applicant was a Sscurity Guard(nou re=
‘designated as Fisld Assistanﬁ)«in the Ressarch and
ﬁnalysis Wing. Because of some incident there was
ebjection py the security force and ﬁa persons
‘including the applicant were prosecuted.- Hodéver,
the case was withdrawn on 28.2¢87. The Government
also revoked the suspension order with immediate
effecte Disciplinary proceedings Qere initigted

and the penalty of Censurs was impoeede

K The applicant preferred an appeal which was also
#ejectage Tha prayer of the applicant is that he

should be promoteﬁ from the date ise. his next

junior was promoted with all consequential benefits.'

We do not know who is the next junior to him és it

has not been specifically mentioned in the 0A nor

such a person has besn included s a partyin this
case; In such circumstances, it is neither feasible

nor desirable ta give any relief to the applicant.

4o | Further; it is observed that the applicant

never filed any representatisn before ths authorities
sﬁatiﬁg the name of that particular junior who uas‘
not quglifisd but has been pramotéd and the applicant's
casg has bean ov;rlgckeda, If any junior person has
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been considered fit fgr promgtion and ﬁhe applicant
has not been éonsidezad-?it for promotion, it will
not give any cause of action to the applicént. \
However, if it is a case of nan-consideration, then
the applicant has a right to be considerede No order
Can be passad in this BAe However, the gpplicant

Can move g representation to the authority concerned

and the autharity will decide the matters Ths DA

stands dispossd pf'e No cCOStSe
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